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Mediation Offer by Churches

1650. Shri Sheopujan Shastri:
Shri Madhu Limaye:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the Christian Churches
have made mediation offer to Govern-

ment in regard to the Mizo distur-
bances;

(b) whether the Assam Government
have rejected the offer; and

(c) the
thereto?

reaction of Government
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The Minister of State In the Minis.
try of Mome Affairs (Shri Vidya
Charap Shukla): (a) Yes, Sir.

(b) and (c¢). The position of the
Government in the matter has been
that there could be no question of on.
tertaining any porposal for a discus.
sion with the Mizo underground un.
til they lay down their arms.

Titles conferred by British

1651. Shri Sheopujan Shastri:
Shri Madhu Limmaye:

Will the Minister of Home Affairs
be pleased to state:

(a) whether after the achievement
of Independence Indians were allowed
to retain their titles conferred by the
British such as Knighthoods, Lordshipg
ete,;

(b) whether Lord Sinha was allow-
ed to retain his membership of the
House of Lords and participated in
the deliberations of a House of Parlia-
ment of a country which held us in
bondage for nearly 200 years; and

(c) whether Government propose
to reconsider the whole position and
take appropriate administrative and
legislative action to abolish these old
titles and memberships?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a) The use of such
titles in official documents was dis-
continued after Independence; but it
was not considered necessary to re-

quire the holders to surrender the
titles.

(b) No such permission was re-

quired.

(¢) Legislative action at this stage
is not considered necessary; adminis-
trative action has already been taken.

Automatic Telephone Exchange,
Bareilly

1652. Shrimmti Savitri Shyam: Will
the Minister of Communications be
pleased to state:

(a) whether there ig a proposal for
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